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appointed their own nominees to
import salt from the salt sources and
distribute it to their approved retailers.
In other States the import and distri-
bution of salt are effected through the
normal trade channels.

(b) The Government of India have
not appointed any nominees for the
distribution of salt. The internal distri-~
bution of salt within each State is the
responsibility of the State Government.

(c) Does not arise.

(d) No separate establishment is
maintained by Government exclusively
for the distribution of salt. The annual
expenditure on stafl for distribution
work may however be estimated at
sbout Rs. 2 lacs.

(e) Government do not at present
contemplate any charige in the existing
system of distribution.

Protrs FOR DISPLACED PERSONS IN
MaNIPUR

+1926. Shri L. J. Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether Government took or are
taking steps to allot plots in and around
the Imphal town, to the middle class
displaced persons in Manipur; and

{b) whether it is a fact that the
local people have protested against any
such allotment?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) Yes.

(b) Yes.
EasT AFR:CAN COTTON (ALLOCATION)

#1927, Shri S. G. Parikh: Will the
Mirister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that textile
mills were asked to state their require-
merts of East African Cotton before
negotiations were initiated for the bulk
purchases by the Joint Chief Controller
of Imports;

) whether it is a fact that after
rm>-hase of the same, instead of allocat-
‘a¢ "+ on the basis of needs the Joint
¢i-* Controller of Imports allocated it
~  +he principle of average consump-
tion;

(c) if the answer to part (b) above
he in the affirmative what were the
reasons for this decision;

(d) whether Government are aware
that the change in the policy of alloca-
tion of East African Cotton has created
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resentment and has affected production
of the relevant variety of cloth; and

(e) what steps Government propose
to take in the matter?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Yes; but only those mills that re-
ceived allocations of East African cotton
during the last season were so asked.

(b) Yes; allocations were made on
the basis of average consumption of like
varieties of cotton during the three
years 194647, 1947-48 and 1948-45.

(¢) There has been
from the procedure
season.

no departure
followed last

(d) and (e). Do not arise in view of
answer to part (c).

STATE PURCHASE CORPORATION

*1928. Shri K. C. Sodhia: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) when Government propose to set
up a State Purchase Corporation:

(b) at what stage the proposal is at
present:

(c) when they propose to finalise it;
and

(d) what is the proposed composition
of the Corporation?

The Minister of Wozks, Housing and
Supply (Sardar Swavan Singh): The
matter is under consideration of the
Government of India.

MiINEs Boarps OF HEALTH

*1929, Sh=i Vittal Pao: Will the
Minister of Labour be pleased to state:

(a) whether the Government of
Hydernbad have since enacted legisla-
tion on the lines of Bihar and Orissa
Mining Settlement Act, 1930;

(b) if the answer to part (a) above
be in the affirmative, whether Mines
Boards of Health have been constitut-
ed at Kothagudium and Bellampalli?

The Minister of Labour (Shri V. V,
Giri): (a) No; they are examining that
question.

(b) Does not arice.
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The Minister of Commerce and
Industry (Shri T. T. Knshnamsclurl)
No.

Jute MiLLs

#1931. Shri M. Islamuddin: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of Jute Mills in India
and their producing capacity per
annum,;

(b) the quantity and value of jute
goods produced by them during the
last three years (year-wise);

(¢) the auantitv of domestic raw
jute supplied to these Mills in each of
these years:

(d) the quantii f raw jute supplied
by import in ex of these years; and

(e) whether there any scheme
before Government for increased pro-
duction of jute ani development of
jute industry: if so. whether a copy of
the same will be laid on the Table of
the House?

The Minister «f Commerce and
Industry (Shri T. T. Krishnamachari):
(a) There are 112 jute mills in India
with a capacity “or producing 1-2
rillion tons of jute goods per anpum.

®)y—
Year (July-June) Production in ‘000 tons

)

1049-50 858

1950-51 892

1951-52 (July-May) §71 (Only for
1JM A mills)

Value figures are not reported.

(c) and (d). The hon. Member's
attention is invited to the information
furnished in reply to part (a) of un-
starred question No. 264 by Shri
Meghnad Saha on the 26th June 1952,

(e) The question of increased pro-
duction of raw jute and development of
Jute industry is receiving active con-
sideration by the Planning Commission.
Schemes when finalised will be incorpo-
rated in the five year plan.

RESCUE BRIGADES
*1933. Shri P. C. Bose: Will the
Minister of Laboutr be pleased to state:

(a) what is the total number of
whole time Hescue Brigades working
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at Jharia and Raniganj Coal Mines
Rescue Sta:ons;

(b) how many colliery workers have
been trained up-to-date in rescue opera-
tions from these Rescue Stations;
and

(¢) whether there is any arraage-
ment in these Rescue Stations to nain-
tain the efficiency of these rescue wor-
kers by periodical refresher courscs
and medical examination?

The Minister of Labour (Shri V. V.
Giri): (a) Three.

(b) 1029.

(c) Yes, as provided for in the Coal
Mines Rescue Rules, 1939.

MINmMUM WAGES FOR PLANTATION
LaABOUR

*1934. Shri Achutaan: Will the
Minister of Labour be pleased to siate
what are {he steps taxen by Go
ment to enforce the provisions of
Minimum Wages Act 10 the Pi
iubour in the Travarcore-Cu
and how far they have succ:

The Minlster of Labour (Shri V. V.
Giri): The Government of Travanco.e-
Cochin Siate, which is respensibie for
the ﬁ‘(.:n()'l of minimum rates of wages
in itions  under the Mxm*um
Wages .ict  appeined a  Commit.ee
under Section 5(1)(a) of the Minimum
Wages Act, 1948. The report sub-
mitted by the Committee is being
examined by that Government. It is

hoped that the rates will be fixed
shortly.
RECRUITMENT OF STAFF FOR INDIAN
MISSIONS

*1935. Shri Achuthan: Will the
Prime Minister be pleased to state:

(a) whether there are any rules laid
down for recruitment of staff to vari-
ous Missions abroad;

(b) whether there is any percentage
fixed for permanent posts; and

(c) whether the Head of the Mis-
sion has any discretion in this matter?

The Prime Minister (Shri Jawaharlal
Nehmp): (a) There are different sets of
rules for recruitment to the various
categories of posts for our missions
abroad. Some of these posts are India-
based. others are locally recruited. The
higher diplomatic and consular posts
are filled by officers of the Indian
Foreign Service, recruitment to which
is now made through a competitive
examination.

Officers for India-based ministerial
and other junior posts are drawn for
the most part from the Central
Secretariat Servics.





